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PER:  DR. D.M. MISRA 

None present for the appellant. 

2.  The mater has been listed on 28th January 2019, 6th March 

2019, 2nd May 2019 and today i.e. 4th July 2019. On all these 



 

 

 

2 

E/897/2011 

occasions neither anyone represented the appellant nor any 

request for adjournment was made.   

3. Learned Authorised Representative for the Revenue 

submits that further adjournment would not yield any result. 

4. Consequently, the appeal is dismissed for non-prosecution. 

(Dictated and Pronounced in open court) 

 

  

 (Dr. D.M. Misra) 
Member (Judicial) 

  
  

  
  

 (P. Anjani Kumar)  
Member (Technical) 
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